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By sh. V. K., Majotra, Vice Chairman (a)

Although respondents have not filed the compliance

affidavit, c , sh, R. P. Aggarwal, counsel of

tiita respondents hciS;(_tiled certain documents, copy whereof has

been supplied to the counsel of the applicant. sh. Aggaraal

stated that applicant has been paid ail ari-ears in compliance

of directions of the Court contained in order dated 25, 20®3..

Learnevj counsel of the applicant has admitted that ail dues

have been paid to the applicant.

2. B-asicctlly the compliance should have been effected within

a  period, of 3 months of Tribunal s directions. Howeva- ,,

considerinc! Liiat no deliberate and contumacious disobedience

of the orders of the Court has been committed. diissctlQi 'S
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'having been complied now. taking a lenient view the CP is

dismissed having been i^endered inf ructuous. Notices aret'

di sc hat aed.
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